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IN THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 94 of 2024

IN THE MATTER OF:

JAGAT SINGH …..Applicant

Versus

STATE OF UP. & ANR …Respondent(s)

COMPLIANCE REPORT AND REPLY ON BEHALF OF THE

STATE OF UTTAR PRADESH AND OTHERS IN OA NO. 94/2024,

JAGAT SINGH VS. STATE OF UTTAR PRADESH AND OTHERS

That in compliance with the order dated 03.07.2024, passed by the

Hon'ble National Green Tribunal (NGT) in the matter of OA No. 94/2024

Jagat Singh vs. State of Uttar Pradesh and Others, the following actions

have been taken by Chief Engineer Irrigation and Water Resources

Department, State of UP on behalf of Principal Secretary Irrigation

Department.

1. That the Hon’ble Tribunal was pleased to direct the vide order

dated 03.07.2024,

“ 5. Tribunal also constituted a joint committee comprising

representatives of Irrigation and Water Resources Department,

Uttar Pradesh, Uttar Pradesh Pollution Control Board (hereinafter
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referred to as ‘UPPCB’) and District Magistrate, Gautam Budh

Nagar with a further direction to the said committee to undertake

visit to the site, look into grievance of applicant, associate

stakeholders, verify factual position and submit report after taking

appropriate remedial action by following due process of law.

6. None of the above respondents have submitted any response till

date.

7.Joint committee report dated 28.06.2024, however, has been filed

vide email dated 29.06.2024 their inspection on 24.06.2024. The

inspection report dated 24.06.2024 is appended and observations

made in the said report are as under:-

“निरीक्षण के दौराि पाया गया नक निकायती पत्र मेंउल्लिल्लित ग्राम असगरपरु

व चकबसन्तपरु की उक्त भनूम एक ही स्थल पर है, जो आपस मेंनमली हुई है।

नजस स्थल पर कायय नकया जा रहा हैवह कृ नि भनूम है एवं यमुिा डू ब के्षत्र के

अन्तगयत है। निरीक्षण के दौराि पाया गया नक उक्त स्थल पर जाि हेतमुागय

पर लोहे के पाईपों सेतयैार अवधै रूप सेकी गयी बरैीके न ग की गयी है

नजसेतालेके माध्यम सेबन्द नकया गया था व िोलि हेतकुोई प्रनतनिनध

उपल्लस्थत िही था। निरीक्षण के समय मै ररयल लािव लेजािवालेवाहिो का

आवागमि हेतइुसी मागय का प्रयोग नकया जाता है। सनमनत द्वारा तालेको

तोड़ कर स्थल मेंप्रवेि नकया गया। निरीक्षण के दौराि स्थल पर पत्थर, सी० एण्ड

डी० वेस्ट, स्टोि डस्ट, स्टोि सडै, बदरपरु बडी मात्रा मेंभण्डाररत पायी गयी व जल
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दोहि हेतु बोरवेल भी स्थानपत पाये गये। निरीक्षण के दौराि पत्थर नपसाई, क

ाई एवं धलुाई हेतकुोई प्लान्ट मिीिरी स्थानपत व काययरत िही पायी गयी

तथा कोई कमयचारी उपल्लस्थत िही पायेगये। निरीक्षण क दौराि सयंकु्त

सनमनत द्वारा निणयय लेतहुेयेपररसर को जािवालेबरैरके न ग गे को सील

नकया गया व निणयय नलया गया नक भण्डाररत पत्थर, सी० एण्ड डी० वेस्ट,

स्टोि डस्ट, स्टोि सडै, बदरपरु का सवेएवं मापि कर उक्त पर जमुायिा

अनधरोनपत करि की काययवाही नजला ििि अनधकारी द्वारा सम्पानदत

करते हुये आख्या नजलानधकारी, गौतमबदु्ध िगर को पे्रनित की जायेगी।

निकायत में ग्राम चकबसन्तपरु एवं ग्राम असगरपरु के वनणयत िसरा सखं्या

तथा मौके पर पायेगये िसरा सखं्या के भसू्वानमयों का नचन्हीकरण करते

हुयेआवश्यक काययवाही नकये जाि की काययवाही राजस्व नवभाग, गौतमबदु्ध

िगर के पदानधकाररयों द्वारा सम्पानदत नकया जािा अपेनक्षत है। निरीक्षण

के समय स्थल पर पाये गये बोरवेल को नचल्लन्हत कर उिको सील एवं

अिावश्यक काययवाही उ०प्र० भगूभय जल नवभाग, गौतमबदु्ध िगर के

पदानधकाररयों द्वारा सम्पानदत नकया जािा अपेनक्षत है। पसु्ता की बाउण्ड्र ी

को विविन्न स्थलो ों पर तोड़ कर डू ब के्षत्र में प्रिश वकये जाने हेतु मार्ग बना

वलये र्ये है, अवधै मागो को नचल्लन्हत कर उन्हे बन्द कराये जाि की काययवाही

नसचाई नवभाग, गौतमबदु्ध िगर के पदानधकाररयों द्वारा सम्पानदत नकया

जािा अपेनक्षत है। निरीक्षण के दौराि पररसर को जाि वाले रास्तमेेंस्थानपत गे

को सील की निगरािी पनुलस नवभाग एवं के्षत्रीय लेिपालों द्वारा की जायेगी,

नजससे नकसी तरह से मै ररयल को ह ाया ि जा सके । सपुदुयगी पत्र
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आख्या के साथ सलंग्न है। निरीक्षण के दौराि नलयेगयेफो ोग्राफ निम्नवत ् है-

िण्ड्ाररत पायी र्यी ि जल दोहन हेतु बोरिल िी स्थावपत पाये र्ये। निरीक्षण

के दौराि पत्थर नपसाई, क ाई एवं धलुाई हेतु कोई प्लान्ट मिीिरी स्थानपत व

काययरत िही पायी गयी तथा कोई कमयचारी उपल्लस्थत िही पाये गये।

निरीक्षण के दौराि सयंकु्त सनमनत द्वारा निणयय लेतहुेये पररसर को

जािवालेबरैरके नडगं गे को सील नकया गया व वनर्गय वलया र्या वक

िण्ड्ाररत पत्थर, सी० एण्ड् डी० िस्ट, स्टोन डस्ट, स्टोन सडै, बदरपरु का सि

एिों मापन कर उक्त पर जमुागना अविरोवपत करने की कायगिाही वजला खनन

अविकारी द्वारा सम्पावदत करते हुये आख्या वजलाविकारी, रौ्तमबदु्ध नर्र

को पे्रवित की जायेरी्। निकायत में ग्राम चकबसन्तपरु एवं ग्राम असगरपरु के

वनणयत िसरा सखं्या तथा मौके पर पाये गये िसरा सखं्या के भसू्वानमयों का

नचन्हीकरण करते हुये आवश्यक काययवाही नकये जाि की काययवाही राजस्व

नवभाग, गौतमबदु्ध िगर के पदानधकाररयों द्वारा सम्पानदत नकया जािा

अपेनक्षत है। वनरीक्षर् के समय स्थल पर पाये र्ये बोरिल को नचल्लन्हत कर

उिको सील एवं अिावश्यक काययवाही उ०प्र० भगूभय जल नवभाग, गौतमबदु्ध

िगर के पदानधकाररयों द्वारा सम्पानदत नकया जािा अपेनक्षत है। पसु्ता की

बाउण्डर ी को नवनभन्न स्थलों पर तोड़ कर िब के्षत्र मेंप्रवेि

नकयेजािहेतमुागय बिा नलये गये है, अवधै मागो को नचल्लन्हत कर उन्हे बन्द

कराये जाि की काययवाही नसचाई नवभाग, गौतमबदु्ध िगर के

पदानधकाररयों द्वारा सम्पानदत नकया जािा अपेनक्षत है। निरीक्षण के दौराि

पररसर को जाि वाले रास्ते में स्थानपत गे को सील की निगरािी पनुलस नवभाग

एवं के्षत्रीय लेिपालों द्वारा की जायेगी, नजससे नकसी तरह सेमै ररयल को ह
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ाया ि जा सके । सपुदुयगी पत्र आख्या के साथ सलंग्न है। निरीक्षण के दौराि

नलयेगयेफो ोग्राफ निम्नवत ् है-

िरीक्षण के दौराि सजं्ञाि मेंआया नक उक्त स्थल अनतररक्त सेक्टर 94 िोएडा

के अन्तगयत ग्राम िौरंगाबाद िादर के डू ब के्षत्र मेंभी उक्त कायय नकया जा

रहा है। तत्क्रम मेंसयंकु्त सनमनत द्वारा उक्त स्थल का भी निरीक्षण नकया

गया। निरीक्षण के दौराि स्थल पर पत्थर, सी० एण्ड डी० वेस्ट, स्टोि डस्ट, स्टोि

सडै, बदरपरु बडी मात्रा में भण्डाररत पायी गयी तथा निरीक्षण के दौराि पत्थर

नपसाई, क ाई एवं धलुाई हेतकुोई प्लान्ट मिीिरी स्थानपत व काययरत िही

पायी गयी व कोई कमयचारी उपल्लस्थत िही पाये गये। तत्क्रम में ग्राम

िौरंगाबाद िादर के डू ब के्षत्र में भी उपरोक्तािसार नवभागावार काययवाही

नकये जाि का निणयय नलया गया। निरीक्षण के दौराि नलयेगयेफो ोग्राफ

निम्नवत ् है- मा० राष्ट्रीय हररत आनथयकरण, िई नदिी मेंनवचाराधीि ओ०ए०

स०ं १५/2024 जगत नसहं बिाम 3० प्र० राज्य पाररत आदेि के समं्बन्ध मेंगनित

सयंकु्त सनमनत स्थल का द्वारा व अन्य मेंवाररत आदेि नदिांक 24.4.2024

नजला आनधकारी गौतमबदु्ध 스 द्वारा आज नदिांक 24/06/2024 नक सबुह

मेंनिकायती निरीक्षण नकया गया वनरीक्षर् के दौरान स्थल पर बडी मात्रा में

स्टोन, सी० एड०डी० िस्ट, वपसाई वमया मण्ड्ाररत पाया र्या र्य। स्टोि डक्ट

बडी मात्रा मेंस्थल पर कोई प्लान्ट मिीिरी िही  थाई गयी । निरीक्षण के दौराि

काययस्थल हेतु बिाए गए गे को सनमनत द्वारा सील कर नदया गया है तथा

उक्त की निगरािी पनुलस नवभाग को सयुयद कर नद गयी स्थल निकायत में

उलेल्लित स्थल ग्राम', असगरपरु व चक बसन्तपरु पहुिा इब के्षत्र)”
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8. It is also said in the report dated 28.06.204 that District Magistrate,

Gautam Budh Nagar has issued various directions vide letter dated

24.06.204 to Police Commissioner, Gautam Budh Nagar, Sub Divisional

Magistrate, Sadar and Dadri, District Gautam Budh Nagar, Executive

Engineer, U.P, Ground Water Department District Gautam Budh Nagar,

District Mining Officer, Gautam Budh Nagar and Executive Engineer,

Irrigation Department, Gautam Budh Nagar. It is also said that in the

course of inspection, seven bore-wells were found operating which have

been sealed and electric connections have been disconnected.

9. However, we do not find that any criminal action has been taken

against persons engaged in above illegal activities and no steps have

been taken to impose and recover environmental compensation by

UPPCB, though admittedly, illegal activities of mining, stone crushing

and extraction of ground water have been found.”

2. That a Joint Committee was constituted in compliance with the

order dated 23.04.2024 as per the directives of the Tribunal,

comprising representatives from the Irrigation and Water Resources

Department, UPPCB, and the District Magistrate, Gautam Buddha

Nagar. The committee conducted an on-site inspection on

24.06.2024, which revealed the presence of illegal activities as

detailed in the inspection report.
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3. That during the inspection, it was observed that the lands

mentioned in the complaint were situated in the floodplain area of

the Yamuna River. Illegal barricading for transportation was found,

and large quantities of stone crushing and demolition waste, and

other materials were stored at the site. Several unauthorized

borewells were also found to be operational.

4. That in compliance with the order dated 24.04.2024 from the

Honorable National Green Tribunal, New Delhi, a committee was

duly constituted by the District Magistrate, Gautam Buddha

Nagar's letter dated 09.05.2024, under the chairmanship of the

Additional District Magistrate (V/R), Gautam Buddha Nagar. The

committee promptly undertook the necessary actions, with

decisions from meetings held on 28.05.2024 and 12.06.2024

communicated to the Police Commissioner, Gautam Buddha Nagar.

Subsequently, an on-site inspection was conducted by the joint

committee on 24.06.2024 at 5:30 a.m. at the specified locations in

the villages of Asgarpur and Chakvasantpur, Noida. The inspection

team included officials from various departments, who discovered

unauthorized barricading at the site, facilitating illegal

transportation of materials, and significant quantities of

construction and demolition waste stored unlawfully. Additionally,
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several borewells were found to have been installed for the illicit

extraction of groundwater.

5. That it is respectfully submitted that, in connection with these

findings, it is pertinent to mention that the complainant, Shri Jagat

Singh, was contacted by the Station House Officer (SHO) of

Sector-126, Gautam Buddha Nagar, via his mobile number, and

was requested to be present at the site to identify the specific

locations of the violations. However, the complainant declined to

attend. Subsequent to the on-site inspection, the District Magistrate

of Gautam Buddha Nagar issued directives through Letter No.

255/L-193/24, dated 24.06.2024, wherein the Police Commissioner

was instructed to direct the SHO of the relevant jurisdiction to

immediately seal the site where these illegal activities were taking

place. That the above-mentioned averments are already on record

as per the report filed by the joint committee, report dated

28.06.2024.

6. Furthermore, it is pursuant to the inspection findings, the District

Magistrate, Gautam Buddha Nagar, issued another directive

through Letter No. 258/L-193/24, dated 24.06.2024, ordering the

immediate closure of the roads that had been unlawfully

constructed by breaching the boundary walls. These roads were

being utilized for unauthorized vehicular traffic, and their closure
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was enforced without delay. A true copy of letter number

258/L-193/24, dated 24.06.2024, is annexed here as ANNEXURE

- 1.

7. That in accordance with the directives issued by the District

Magistrate, Gautam Buddha Nagar, it is hereby reported that the

Irrigation Department of Uttar Pradesh has undertaken the

construction of a roadway at the site identified for illegal mining

activities. This roadway has been primarily utilized by local

farmers for the transportation of agricultural produce and cremation

in a crematorium.

8. That it is pertinent to mention here that to ensure that the road is

used exclusively for agricultural purposes and to prevent its misuse

by heavy vehicles, such as JCBs and dumpers, the width of the

roadway has been significantly reduced by constructing an RCC

wall. This modification restricts the passage of larger vehicles,

thereby ensuring that the road remains accessible only for light

agricultural transport, such as bullock carts (Buggi) and similar

conveyances. A true copy of the photographs of the wall is annexed

here as ANNEXURE - 2.

9. Furthermore, it is pertinent to mention here that the Irrigation

Department has, on various occasions, has taken criminal actions

against the illegal activities by lodging First Information Reports
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(FIRs) as part of its ongoing efforts to curb and prevent the

aforementioned illegal activities. The department is very rigorous

on any illegal activity and has expedited the action to report the

same. The concerned district magistrate Gautam Buddha Nagar is

expected to take criminal action towards the Violators. A true copy

of the FIRs photocopy is annexed herewith as ANNEXURE - 3.

10. That it is pertinent to mention here that the location referenced by

the complainant falls within a designated floodplain area. It is

important to highlight that, according to the Master Plan 2031 for

the Noida Development Area, this floodplain area has been

classified under the River Front Development Zone and is a

notified jurisdiction of the Noida Authority.

11.That it is furthermore, submitted that as such, the primary

responsibility for the demolition and removal of illegal

encroachments and unauthorized constructions within this

submergence area lies with the Noida and Greater Noida

Development Authorities. This is in accordance with the applicable

government regulations. A copy of the relevant Government Order

is annexed here as ANNEXURE - 4.

12.That it is pertinent to mention here that with respect to the

encroachments and illegal activities occurring within the

submergence area, it is pertinent to state that the Irrigation

10

69



Department of Uttar Pradesh has consistently communicated with

the relevant authorities and departments, apprising them of these

violations. Furthermore, the Department has provided full

cooperation to these entities in addressing and mitigating such

unlawful activities. A true copy of Documentation of this ongoing

communication and cooperation is annexed here as ANNEXURE -

5.

13.That it is respectfully submitted that the respondents are committed

to fully complying with the orders of this Hon'ble Tribunal and

ensuring that all illegal activities in the submerged area are

effectively curbed. Regular monitoring and coordination with the

relevant authorities will continue to ensure that the directives of the

Tribunal are adhered to.

THROUGH

PRIYANKA SWAMI
Advocate

Standing Counsel for the State of UP.
F- 13, Ground Floor, Jangpura Extension,

New Delhi- 110014
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